XRACNE.

O.A. No. / 486/89 to 0.A./492/89

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
‘ AHMEDABAD BENCH

DATE OF DECTSION  30.11.1992

Petitioner

De.neThakkar and others.
»
Mr.Je.Je.Yajnik
Versus
Union of India & others
Mr (FsDsAJmeTE A lC il leures h
CORAM :

The Hon’ble Mr. NeV. Krishnan

The Hon’ble Mr. R.C.Bhatt

Advocate for the Petitioner(s)

Respondent

Advocate for the Respondent(s)

$ Viee Chairman

$ Member (J)

1. Whether Reporters of local papers may be allowed to see the Judgement ¢ =

2. To be referred to the Reporter or not §>

3. Whether their Lordships wish to see the fair copy of the Judgement § x

4. Whether it needs to be circulated to other Benches of the Tribunal ? =
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O.A+/486/89

D.N.Thakkar eeeesesdpplicant

O.A./487/89

VeNoAdesara,

475, Bhoiwada's Pole,
Oppe.Zakaria Masjid,
kelief Koad,
4 ‘ Ahmedabad.380 001, ;....applicant

O.A./488/89

M.Ne+Shah,

soni ni Khaaki,

" Naiwada,Raipur,

Ahmedabad. eeseceapplicant

0.A./489/89

Smt.Sathidevi cees sapplicant

0ehe/490/89

Jayesh H.Bhatt,

23, Jay Yamuna Society,
Near Maniyasa Society,

Maninagar, (kast), .
Ahmedabad- 380 008 ° ceeoce oappl icant

Qeho/491/89

iilss Margaret Fer:iie:,

Parasnagar 3, H.No.M,/64/766,

Sola koad, Na.anpura,

Ahmedabad. eseessapplicant

Oehre/492/89

BeMe.Khamphatta,
1, Scrabvila, Ashram Road
i\)/\ ¢ O ’ ?
\ - Navrangpura,
Ahmedabad .9, ceesssesdpplicant,

(Advocate : Mr.J.J.Yajnik )
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VEKRSUS

Union of India,

Notice of the pétition to

be served through the
Secretary, Ministry of
Information and Broad-casting,
Sshastri Bhavan,

New Delhi.

The Director General of
poordarashan, Mandi House,
New Delhi.l.

The Director,
poordarashan,
Ahmedabad-380 054.

afur | (ceppesty

(advocate s MrJsDeAjmexa)

%

eeseee s RKESPONDENTS

ORKRAL JUDGMENT

0.Ae/486/89 to  0.A./492/89

Per s Hon'Dble Mr.ReCeBhatt

l.

Member (J)

These 7 ( seven )

Date : 30.11,1992

applications

have been heard together by consent ot, fhe

lcared ajvocates of the parties and &s these
‘ Y]

applications involve identical issues, they are

T "
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being disposed of by common judgment in

. 0.A./486/89., The applicant in each case

has pleadea in his application that he has

been working as a Staff Artist, as per the
initial appointment given by the respondentg.‘
authority and after initial appointment,each
applicant was continued from time to time,

The respondents have continued the applicants

by dfscribing them as Clerks/ General Assistants.

It is the case of the applicants that they

have been working under the respondents since

& decade but the respondents,without any

1easons'sought to terminate their service

by an order dated 27th April, 1989 with effect
from lst May, 1989. The applicants have prayed
that the termination order of each applicant

-
be held as w=spopsents illegal, unjust, and
arbitra:y and the same be guashed and set
-

aside’ {hat the .espondents be directed to
treat each applicant in continuous se:rvice

from the initisl appointment with all conse-

quential benefits , ignoring the artificial

bieaks.




2e The respondents have filed

reply in each cese contending that each applicant
was appointed as a Casual Employee on daily
rated basis and hence the applicants cannot

be said to be,hoiding a civil post. It is
contended that each applicant was engaged on
contract basis for specific period, and therefore
after the expiry of that period, eaph applicant
has no legal right to continue and to file ’
‘this application. 1t is further contended by

the respondents that the termination order of
each applicant is legal, valid and just and
hence, they prayed that the applications be

dismissed.

Je tach applicant has filed rejoinder

controverting the contenticns taken by the

respondents in the replye.

4, Initially the @applicents had
filed writ-petition before the Hich Court
of Gujarat being special C.A./3144/89 and

had obtained the stay order against the
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respondents terminating the seivices of

the applicants. The applicants then
withdrew the said writ-petition on

24th October, 1989, The apélic;nts~ have
produced the copy of the order Qf the

High Court of Gujarét, dated 24th October,
1989 at Annexure A/7 in 0.A./492/89. The
interim order givén by the High Court of
Qujalat was continued uplto 23th November,
1989 and the applicants were permitted

to withdreaw the said writ-petition to

enable them to approach the Central
Administrative Tribunal. Thereafter, each
applicant has filed separate above mentioned
applications before us. The stay order granted
earlier by the High Court of Gujarat, was
continued by this Tribunal by way of interim
relief and was continued from time to

time &nd at present it is al;o operative

against the respondentss.

Se The learned advocate for the
applicant7 relying on the decision in

O.A4./563/86 and others (Anil Kumar Mathur
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and others v/s The Directorate
General, Doordarashan, New Delhi ) decided
by the Central .Administrative Tribunal,
New Delhi, Principal Bench, dated 14th
February, 1992) submitted that the Tribunal
in that judgment directed the respondents
to recast and finalise the scheme within

a period of 3 months of‘ ﬁhe date of the

' M limen
copy of the said judgment on the times of

observations made from para 9 onwards in

that judgment. It was further directed by

that judgment that regularisation of

eligible Casual WOIKeEIs in availabple
vacancies should be done the time specified

in the order. The learned advocate for

S -

the applicant$ submitted that the present
" .
applicant$ would be covered Dby that judgment.

The direction given by the Tribunal in

para 22 of the same judgment is as under.

" In the conspectus ©of the aforesaid

analye€s and in the above view

of the matter we would direct
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the respondents to 1ecast and

finalise the scheme within & period

of 3 months of the date of

receipt of a copy of this
order on the 1lines ot obser-
i vations made from para 9

‘ onwards. The regularisation
of eligiple casual workers in
avajilable vacancies should be
done within 3 months there-
after, i.e. within 6 months
in total from the date of
receipt of a copy of the order.

With the direction

in the preceding paragraph,
the first three O.A.s and
52/92 f£filed by sShri A.K.Shukla
leaxned,counsel, are disposed
of. Tﬁe fourth O.,A.viz 896/86
(s.K.Thakur v/s  UoI Anr)

Q)//\ is also disposed of since it

was eprdered on 04.,12,1991 that

the case wgould be covered by
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the judgment in the ftirst
three O0.4e¢Se
There is no order as
to costs,®
The learned advocgte for thé applicants

also produced today the O;M. dated 13th October,
1992 issued by the Government of 1Indis,
Directorate General, Doordarashan, New Delhi
on the subject of scheme for regularisation
of Casual General Artist in Doordarashan. The

ralevant para of the said O.M. reads as

under,

® gsome of the Kendras have A

sought clarifications regarding
implementation of the regulari-
sation scheme in that the scheme
of 1i1egularisation of casual Artists
circulated vide Directorate's

apove ' B mentioned O.M. dated
9;601992 will be applivable to

the categery of General Assistants

also., The eligible casual General
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Assistants may Dbe considered
for regularisation as per
provisions of the scheme

against the ~available vacant
post in the catggory of
General Assistants only and

not against any other category

of post ®

6. The learned advocate for the

respondents does not dispute the fact that

the Principal Bench, Central Administrative

rribunal has given the direction to the

respondents to frame scheme for the regulari-

sation of the eligible casual workers in
‘ M-

availaple vacancies as per decision: relied G~
r& .

by the applicantsr ,but, according to him,

he is not sure as to whether the applicants

fall within the definition of the Casual

General Artists or General Artist, as

mentioned in the O.M. dated 13th October,

1992,
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7o It is 'mot in dispute that

the scheme 1is Dbeing framee(by the respond
dents in pursuance of the. decision given

by the Principal Bench, 1in the above matters
and the O0.,M. dated 13th October,1992

produced today by the learned advocate

for the applicants Elarifies some of the
doubts in implementation of the 1regularisation
scheme in respect of Casual General Assistants
and this O.M. says that the scheme is
applicable to the General Assistants also.

It 1s submitted that the applicants were
terminated as General Assistants. In this
view of the matter, this. scheme of regulari-
s@tion in respect of Casual General Assis-
tants would cover the cases of these appli-
cants - also and therefore, there is no.
reason why they should not be considered

for regularisation as per the directions'
given in paka 22 of the judgment of the
Principal Bench in available vacant posts

in the «categary of General Assistants. The
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learnea advocat@ for the applicents submitted
I~

that the scheme is applicable even to ure

all Casual Erployees of the respondents and

therefore the applicants are covered by that

scheme as per the judgment of the Principal

Bench of the Central Adrinistrative T:ibunal

‘and it is necessary to give appropriate

dir=ctions to the respondénts.

8o Having, heard the learned advocates
of the parties, we dispose or these applications

by the following directions to the iespondentsx

9 ORDEK:

1. The respondent no.2 is directed to
consider case of the applicants it
they are eligiple tfor apsorption in
the schemé as per the directions
given by the Principal Bench in
0.A.563/86 ana others dedidea on
14.2,1992. The respondents 10.2
may while considering the cascz of

the applicants for regularisation

may aslo further consider as to
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whether they can be absorbca as
Clerk or Generzl Acssistiant, &as the

case may be,

It the respondent no.2 feels
that there is no vacancy in the
posts of Clerk or General Assistants
within the stipulated peiiod as
per our direction, he should inrorm

P

the applicant concerned in thede
cases about his place in the list
and the cionologocdal numper mentioned
therein to enaple to himAto Know
his exact position.

The respondent no.z is directed
to act accoraing to the apove directions
ana the hules applicaple to the
applicants within 3 months from the

receipt ot the copy oI this order.

so tar the guestion or seniority
ot x applicants is concernea, the
point is lett open tor the applicants

to agitate this guestion in future
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as advised.

5. It the applicant or any

of the applicants tgels aggrieved
by the ultimate decision of the

respondent no.2 on the above points,
he is entitled to take legal
proceedings available to him,
accordingly to law. The applications
are disposed of as above., NO orders

as to Cco. sts.

TR A— Sl

(KeCeBHATT) (NoV e K ISHNAN)

MEMbBix (J) VICE CHAIRMAN

*SS
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Dated: 2\.’.%/) > \ 2 Lo

Submitted: Hon'ble Vice Chairman &
Hon'ble M. V. Radhakrishnan ,— Member (A}
Hon®ple Mr. P.C. Kannan, Member (J)

Hon'ble Mr. A.S. Sanghvi,Member (J)

Certified Copy of order dated L/L]Ll\]‘{ G in CA/

SCH Mo
Spl-._C-A—-—'Noﬂ- \ ‘ \b\'\qcl of q% ' __ passed by the

Supreme—Court/ High Court against the Judgment/ Oral Order

passed by this Tribunal in OA/ 'VIS".G }gx) is placed for perusd

pleasa. 4o 063—\\)\01 2| % " !
o 1*) Q;ﬁg
Otc/\ VIO /‘J@/ Z/”WD LN

Y
Hon®ble Vice Chairman v \-1/\ |

Hon‘ble Mr+ V- Radhakrishnan, Member (&)

Hon'ble Mr. P.C. Kannan, Member (J) f:ﬁn/ "

PEPILY il
Hontble Mr. A.S. Sanghvi, Menber (a) //x]// i
vy
N he

: 1
MO — Rever ] 0
cenm o |loueqluy ker?
™, oA \\ED , WEE, ME

was, e, \mm) &)

(.\S/
38\
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¥ 5
- Decrar Daspatch  No. ia
MNate [) il S oo -’17/_/;(’/\\('
TN THE HIGH COURT 0OF GUJARQT AT AHMEDARAD A
Spacial Civil Application No 10499 of 1998
(Under Articla(s) 226 of the Constitubion of Tndia)
2 - J 'H Bhedt
e letes B
1. “DR—FHAKKAR & ORS. Patitionars
V&
1. UNTION OF INDIA & ANOTHER Raspondants
TO
1. UNTON OF TNDTA <. V APPARAND DR HTSH UUFPF"hﬂR
THROUGH CHTFF FEXFCUTTVE DTRFCTOR |
OFFTCER, PRASAR BHARTT CORPN DOORDARSHAN KENDRA
MODT HOUSF, COPRPFRNTCOLS THALTET TFKRA 3
NEW DELHT AHMEDARAD |
. THE CENTRAL ADMINTATRATIVE i
< . TRIBUNGL, STADIEM ROAD,
. ARADLCIRFF . 0.A NQ . 4R&/RY TO
492/89) . S é -
i i | ¢
i 5
Upon reading the petition of the above named Petitionars presenteh 44
Lo This High Courl of Gujiaral. at. aAhmadabad on OR/12/1998 praying o :
grant. the praysrs and eto, ...

And whereas upon the Court ordered Rule’

And Whareas Upon hearing

MR MS TRIVEDT for the Psetitionar no. 1-3
MR JH BRHATT far the Peltitionar no. 1

MR MUKESH R
Court pazsed the Tollowing order -

A
&Tf‘ZL/

40
Y

JN\

ra

.L“l

by
'??‘ Y CORAM: RB.C.PATFI AND DML WA
i wﬁ DATE = 21 .1 .2000
P When the matter is called out,
is not  present Hance, matter
prosacution. Rule discharged.

GHEL.A, JT.

SHAH Tor the Respondent no. 1~2

learned
stands dismis

issua on 20404/ 1999

advocate
sacd For non



,_z‘ﬁnrﬂ%aid Ehis 21s1 day of Jan, 72000.

.
By 'rhi:;(/{M 0 9’»’/

g Y

For Daputy Registrar
This day of Feb 2000

duly cartifiad within
{ 610)

(2] . 129

!
1
i
i
|

Witnass CHUNTLAL KARSANDAS THAKKAR, Esquire Acking Chief \Tllr;'i:.i(f.fil"atr/f hmedabad

Nole - This writ should bea returnad

2 weeks.
0202720



CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH

Pl : AHMEDABAD.
Application No. O A %Li 8 l"ﬁ : of 199
Transfer Application No. 0ld Writ Pet. No.

CRERIIFIFCATE

Certified that no further action is required to be taken
and the case is fit for consignment to the Record Room (Decided) .

Dated .r‘x ,‘\ \
Counter-signed .
et 43 L9

Sectlon»/@f/(lcer Ceuxrt Officer > Sign. of the Deallng Assi:Lstant
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r CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BLNCH
AHMEDABAD .
Submitted ; C.2ioT./JUDICIAL

SECTION,

N . o %6 el d
Original Petition No.: [ ¥ of g1 e
Miscellaneous Petition No, o of p—. .
Shri LN /N DN . Petitioneris).
versus.
"N - [ )
,f‘ Y/ 'f.")"\’ \1" [& \ 1" ~Cr Lo~ Re SpOnde nt( 1S5 Q
n v

This application has been .

? N

submitted to the

Tribunal by Shri _\J ' LA N,

[

under Section 19 of the Administrative Tribunal Act,

1985. It has becn scrutinised with reference to the

$ points mentined in the check list in the light of
the prosisions contained in the Administrative Tribunals
Act, 1985 and Central Administrative Tribunals

(Procedure) Rules, 1985,

The application has been found in order and

may be given to concerned for fixation of date.

The applicationpyéinot been found in order for

- the ssme reasons indicated in the check list. The
applicant may be adxiéed to rectify the same within
21 days/Draft letter is placed below for signature.

) . N N - (Va4 E‘: 2] -
MNome o o ol kel W el o A Lo
v (v »

frf'i."\

AW e

“w A P, : )2
\ ' e 9 'Y L0 2 4} <3,
R TS TR LR L SRR I G P &
f ! | ] 4 r s j

9

[ 4
< l'
- &2 f
Yy < v ¢
] ) ]
Az > > ,ad | e
|

{‘ ‘Sm‘t

| r .




ANNEXURE-T.,

CE.TRAL ADMINISTRATIVE TRIBUNAL
~&MEDAZAD BLICH

1 . g J 3
APPLICANT (8) A N >J\L X

RESPONDENT (S) ¢ . l J
: A AVARY ) N L (x (.

- 7 .

BERTICULARS TO BE EXAMINED ENDORSEMENT 55 TO
RESULT OF
EXAMINATION.

o ———- r———

1. Is the application competent ? NAA

2% (A)AIS the application in
the prescribed form? w

L 4
(B) Is the acsplication in
paper book form ? >

(C) Have prescribed number
comlete sets of the . LA
applicaticn been filed

)

V)

3. Is the application in time

If not, by how many days is
it beyond time ?

Has sufficient cause for not
making the application in
time stated ?

4, Has the document of authorisation/
Vakalat Nama been filed.?

5. Is the application accompained by o), 8t 154
WD./I.P.0. for Rs.50/-.2 Number of '
BD./I.P.O0. to be recorded.

Bire Has the copy/copies of the order(s) 4
agaimst which the application is 7./
made, been filed 7

7. (a) Have the copies of the documents
relied upon by the applicant and
mentioned in the application
been filed ?

(b) Have the documents referred to
in (a) above duly attested and «
numbered accordingly ?

(¢) Are the documents referred to
in(a) above neatly typed in
double space ?

S Has the index of documents has been
filed and has the paging been done
properly ?

002.. ’
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NDORSEMENT AS TO 3E

SXAMINED B
KRESULT OF EXAMINALT IS

v—

e L B i . AT S RIS N it < ML TR b TN e G e TRl 01 A 4 et o Y T 01 . N A A A 8 W T 1 e

R 9.  Hava 'the chronological deta-

its of representations mdde '
“and ths ocatcome of such t%j’
reyresentation been indicat-

g : ication ?

: 10y Is the matter raised in the
' t icaticn pending before

~ of law ot an" other 75“3
e T 2

e _,,LL""_J_ 2z

11. &re the epolication/duplicatd : ﬁﬁf
: coov/spa;e copies signed ? '

12, . Are extra ccopizz of the applic-- } \kf ! .
 ation with cnnexures filed., ‘ :
{ H o g . | . .
‘al Ifentical with the brigingl. -
(o) Defentive, '

' ‘ N} wencin 2
" ) Wanting Ln Annesures

No, ' Pa@a Nom. .

b e

LN

(Q,‘ l”“_] sk v 'Iw“ond ? : .

(o8}

« Have full rize
bearing full ad
Re spordente bee

(D
'—J

nv
dres
n i

elLo

pes . ) .
of the '\30
ed . ]

- in

f—' N

14. ~Are the givenr addressed, the %y{
Tegisterad addressed ? ¢/

[EY
Qi
D

. 20 the names of +the parties
stated - in che copies, tally
weth hope those indicated in
the application 2

f—
On
J

A
£ D 1l o
Al a3 e 1<

. > transations certified

te be trie or supported by -an A
affidavit aEflrm1nU that they ]
/

ok i e g ] -
o at N 4 _x_\J\/ 2

Lur the cases

17« . Tadts
mestioned under item No.6 of
Eh2 ap-olication. ‘ :
{2} Concise Z
:
\
|
= ""cuicrc for
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BEFQE THE CENTRAL ADMINISTRAT IVE TR IBUNAL,AHMEDABAD
DISTRICT : AHMEDABAD
ORIG. APPLICATI(N No.u\ﬂ/ OF 1989
a’
o M.N.shah, e... Petitiomer
RS e
e o VS.
O
A - Union of India & Crs. v.... Respondents,
s

_,’1

gy

)

INDEX
%
LN
% O e e o = e
"‘0(,

AnnexXe Particularse pPaces,

— o o o g 0 D G T o) S i T, 0 e . s . O S wm T y,

P Memo of the petiticne. 1-7

) 25,
A2, statement showing the arti-
ficial breaks,

A2, Allccation of duties, ey

A-8, copy of order dated 27-4-1989 Q6
gEx terminating the services
of the petitioner, stayed by
the High Court upto 23-11-89,

All annexures to the petitiom

of Mr.B.M,Khambhatta,sc faras B,
relevant to the case of the

petitioner,

- T T s P Vo e S e S S Gt oy W (0 W 2w ot s W s T W SO e O T G B g g O OO i, S S e 09

Ahmedabad:

/ Petitioner's Advocate

/e
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BLFORE THE CENTRAL ADMINISTRATIGE
DISTRICT
CRIG, APPLICATION NO.[,Y¥ - OF

Mo N, Shan,

SoMi KZ/\C/(@)/A’(/
Nce / W=, VZC'/‘LFPUP
/Asr/\ W) Zed A > %y Y "\j—

e ® ® 0o

Ver sus

TRIBUNA L,A H)

o0

DA BAD,

AHMEDARAD

1989

Applicant

1, Union of India
(to be served through the
Secretary, Ministry cf Imformatiom
and Broad casting, Shastri Bhavan,
New Delhi ).,

2, The Director General of
Doordarshan, Mandi House,
New Delhi,

3. The Director,
Docrdarshan, Ahmedabad-54, .ss Respondents,

PARTICUIARS -(OF THE HETITIMNER:

(a).

:Y‘.e;

As

(¢), Address; ;
PARTICUIARS OF THE RESPONIENTS:
(). Name; )
Des ignations: :
(b). Design . i As gtated abg
(c), Addresses; 1

stated above,



III,0RDER UNDER CHALLENGE :

‘ order dated 27-4-1989 terminating

| the services of the petitiomerg which
f has been stayed by the High Court
|

| uptd 23-11-1989.
|

IVe JURISDICT ICN:

L §

|

| ~ ,

1 This Hon'ble Tribunal ke has the jurisdic-
r

| ticn to entertain this Application,

'v, LIMITATION:
under the provisioms of the Act, this Appli-
cation is within the pericd of" limitation,

\

vi, FACTS OF THE CASE ¢ \

b A The petitioner is the employee of the respon-

dents herein working under the respondent NOo,2

»

authority,

2, By way of this humble petition, the petiticner

approaches this Hon'ble Court against the absolutely
illégal and unjust order dated 27-4-1989 terminat ing
the services of the petiticner, whiCIXBXEXEEX Was
stayed by the High Court of Gujarat:’ ini;iéllx’ and
ulti.;rately the said order has been stayed, upto 231159
in order to enable the petitiomer to approach this
Hon'ble Tribunal for appropriate. ccders and hence this
petition is filed before this Hontble Tribural for

appropr iate reliefs and interim relief,

A



3. The petiticner has been serving with the
respondent. authcrities since 23-3-1984 as staff
Artist, After the abolithon of staff artists
contract system for appointment in 1984, the
petitioner was being appointed on 29 days basis

in a month after creating artificial hreaks on.

completing service of 14 days, The said modus operandi
.b was: be ing adppted by the respondents in arder to
defeat the claim of the petitioner tc get service
benefits on the basis of regular service, which is
absolutely illegal, unjust, arbitrary, discrimina-
tory and viclative of Articles 14 and 16 cof the
constitution of India, Inspite of the fact that the
petitioner has been working since 1984 with the #
respondentg, he has not been cgiven the service
benefits by creating such artificial breaks, though

in effect was working on those artificial breaks,

A statement showing the said Artificial breaks in
.the case of the petitioner is annexed hereto and

Annex, A=l marked as Annexure A-l,

4, The petitioner states that inspite cf the
fact that he has been working on the clear vacancy
for. all these years and inspite there being Govern-
ment instructicns and varicus decisions of the
“variocus High Ccourts and the Supreme Court, the
petitioner is not being given the benefit of equal

: pay for eqﬁal work and other service bemefits on the
basis of his continucus service for all these years,
on account artificial breaks by the authogities,
which hawe been held to be absolutely illegal by the

court, The petiticner is entitled to same salary

and other benefits from the initial appointment which
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are being tove to the regular permanent

emp loyees discharging the same duties, The
petitioner produces allocaticn duty »xsger list,
which are being discharged by the other regular
and permanent similarly situated persons, as

Annexure A-2, There are varicus instructicns AnmEex A .2

and directions of the Government to regularcise
the services ¢f the employees, which the petj-
tioner craves leave to refer to and rely upctz
at the .time c¢f hearing,
5. Inspite of the fact that the petiticmer has
been working all these years on regular and clear

- yacancy, to the utter shock and surprise cof the
petiticner and in utter disregard t¢ the varicus
instructions of the Government and the law laid
down by series of decisicns of the High Courts
and the Supreme Courts, instead of conferring the
benefits of regular service upon the petitioner,
the services of the petitiocner are sought to be Ee
terminated by order dated 27-4-1989 with effect :
from 1-5-1989 which has been gtayed by the High
C'ou'r't , as stated earlier, A copy of the said
order is arnexed heretc and marked as Apnex, A-3, Annex.A,3
The order is absolutely -illegal, arbitrary, discri-
minatory and viclative of provisicns of Industrial
Disputes Act and contrary to the various decisions

" and the law laid down by the Hon'!'ble Supreme COurt:.’

null and void and liable to be guashed and set aside,
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6. The petiticner states that on t\»he same point

and on the same sets of facts,‘one of\ the colleagues
of the petitioner, M .B.M.,Khambhatta has filed «rig,
Application before this Hon'ble Tribunal, which is
pending, The same cause of action arises and the
petitioner and all the other persms who are be fore
this Hon'ble Tr ibunal are exactly similarly situated
with shri B,M,Khambhatta, The pstiticner,therefcre,
adopts all the submissions, contentions and averaents
made in the Application of shri B.,M.Khambhatta and the
averments and submissions including the annexures and
other relevant documents be treated as a part of ths
petition, The petition is being filed separately only
in order to avoid any technicality and by repeating the
same submissions and contention the petitioner is not
put den ing the record, Otherwise the petitioner and
others were petitioner in me common petition filed

by shri B,M.JKhambhatta in the High Court alsc, The

same cause of action arises between the same petiticners

and the respondents, The petitiomer therefore, adopts th
the paras 2 to 12, except para 6,1 as in case of the
petitioner no permanent order was issued, and the

same be treated as a part of this petition,

PRAYERS :

On the grounds stated above and those that are
stated in the petition of M.B.M.Khambhatta,adopted

bythe petitioner, the petitioner prays -

(A) The Hon'ble Tribunal may be pleased to direct
the respondents to treat the impugned termination

order dated 27-4-1989 as absolutely illecal,




unjust, arbitrary, discriminatory, unautho-

‘rised, null and void and treat the petitiomer

(B)

(©)

(D)

(&)

as having continued in service for all purposes

as if the said crder was never passed,

Be pleased to direéct the respondents to treat
the petitioner in the cocntinucus service of
the respondents from the initial appointpent
of the petitioner and confer upon the petition-
-er all conseguential bemefits ignoring the
artificial breaks, such as regular pay scale,
seniority, pay fixation, arrears of salary and
all such other conseguential benefits accruing
on account of the said c.cntinuous service from

the initial appointment of the petiticmer,

Be pleased to grant such other and further
" reliefs as may be deemed just -and prdper by
the Hon'ble Court in the facts and circufe

stances of this case,-

Be pleased to permit the petitioner to adopt
all the contentions,submissions and averments
made in (rig,Apprlication filed by Shri B.M.

ghambhatta as part of this Applicatica,

Be pleased to allow this petition with costs,

N

vimle LN TERIM RELISE F:

of

Pending a dmission hearing and finél disposal

this petition, the Hon'ble Tribunal may be pleased

torestrain the respondents from implementing the order

LG




‘dated 27-4-1989 and fran terminating the
services of the petitioner in any manner what-
-scever and further to give petiticner salary
as is being paid to regular and permanent

employeesdischarging similar duties,regularly,

IX. PARTICUIARS COF THE PCSTAL QRDER:

1, Postal xder No,—‘)—z_f)—’ (9 bS5
2, Amount $ © /’
SRIERa
3. Date. /S
4, Dame of the post Office: 'H,'U/\ Gurd

And for this a&act of kindness the petitioner

as in duty bound shall for ever pra;},

Ahmedabad; . e

November [T ,1989 ( J.J.Yajnik )
’ Petitionert's Advocate,

AFFIR MAT IN

I, MsHeShahpmp Hindu, adult, do hereby sclemnly
affdarm and state that what is s tated hereinabove
in this petition is true to the best of my knovleege,
belief and infarmation and I believe the same to be

tr ue,

Ahmedabad s A&\
November iS‘ »1989 Z

M.N.Shah,
[ MeNe SHAR S




VERIFICATION

I, M,N.Shah, son of shri Nathak{shah,
27]aa/w
gged -~ Adult, workmg as Caswal General Assistant,
in the office of the Doordarshan Kendra Ahmedabad

resident of Ahmedabad, do hereby verify that the

contents of paras I to VA, VI,1 tc 5 are true to
my personal knowledge and para VI,6,VI1I and VIII
believed to be true on legal advice and that I

have not suppressed any material face,

Ahmedabad:

November /< ,1989 { M,N.,Shah )
/ Applicant

(J.J.¥Yajnik )
Applicant's Advocate,
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OFFICE OF THE STATI.Y DIRECTOR
DCJROARSHAN AHMEDABAD/PIJ,
TV 3 .
, Datne of first rehersal e
j Date, .
AMA VASTETY AND FEATURES CPuTAACT. Py

actor/perfamer

a5t as detailed belaow
L1 be obliged.if you
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cvent o‘ Aitléneu accentaf 2= 0 rehe’vﬂb
Y. #ll India’ Redis roservas 2 g Withdrav

SIS agrees to wttend such rehcrsals Qs are iﬂ~t5”f¢?ini°” C
F edia Raéio necessary. £or the, production oI this progranre.
sUise agrees to follow ‘HL'ln“Lu”“lﬂrS Of ‘the p:dducer,aﬂd/c.
;owshel Offlc.r-in-gharge. pf thLa,prOUraﬂTzltO'bG appointed by
A Tpdia \\DC""O', =R .-' P ‘_.\.. i ‘ D T L . * b
oy : . ,
Tl ¢vRigt ball ‘warr: ngs that a; fhe'%inf o "*on*ng tH‘S Agreeme
L is not under any engagems T (or o Aerwise barred by any contrac:
e Yad fonn le4Ler'1”?(llﬁLM” this ' agreanment “””.*H”” hz haa not
2idceled any, _chonge oL ;x*of';fjs:on/.l"nam"’ or i qul"J*{f‘ ?,"<—,t,f':'
iy L L 'ndia Radio! "ooaer" *hﬂ r’ghf o, record thc who7°3cf'2?f Dert
MLt Lrogramme’ ‘or ”e—b”OddC'”‘ '%thout‘ vjm’““,pfladditiOﬂal
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Uaei g /eeatyre as )Luqdra-f/'miﬁ ASk ’Of subsequent/broadeast
ol don fand the right to réamy  + allow ¥o be relayed the
; SN v lewy/Reature’ from any BfOﬂQ“ﬂ»f‘Hg/QV‘U Casting Crranisatio;
S Ll abroad, g g ok ‘ Ve
. foln che event cof e arct st cxllr'girw -mcmpwi y o p,rform for
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L “vttified as hereinbefore rrovided or such other unavoidable
o8y be proved tothe satic ifaction of th. Director Televi-
,oLall o bo a;pe\r and perform as Stipulated in this agreement

vnall pay. to All India Radio as -and for such appearance an

RASIARE 2 in addition toithe cos*;to Aall Inola Radio. of Drov1d-

Y a Juputy: and»unv other; costs), damcoos and expenses lFC’ Lred by

fuww B " % &wc_c o rea)on of’ cu‘au e oF *H artﬁst

NS

&i- India Radio’ usorves the'"loh+ w;*hout a851onvno anj reason
worbsoavern to! deterni LnE *hﬂ_coltfact, L0'Such an. event - ‘the- ar*1~*
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&Y vee % I
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LEE e Ha1nu Jn forgﬁ Detween AIR ard S5uch other parties - ag-
t.ee uny vight or inkores ¥olerein., The woryg 'record' shell . .
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~ire rixed for Lde”oa}§ and >Cerliormance(s), Such times mev be
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]
ISt 'S required s p*OVLﬂe 1’5 owWwn mocdern CoStume(s) ari .
JRherdoarticles of modern atiire’and other a.cessories LOEmE =
»=ldy theartist fop Lmofcssional_purnoso. AIR will Supply an:
{ : / n J\'\‘; ; . ’ '
1 . : .' . ) v ‘.. u'l.’"l" et : 3
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. NO r'evim2rXs''shall be: b"o adcast/telecast which -in the ‘opinion of the
AlR's repre qvnta+1ve will draw vndue attention to any particnlar
ltem, song or musical work, If any such remark 1s made ¢xcept. .
Wity che consent of t‘: AIR's . rQDreuen*a*’vw .and ..in.the form ... .
srpfoved hy him thiﬁ ngagcmﬁn* shall forthwith determine and | ™
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Shel any particonlar {Lem or song or musical work is beinc o
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tlh.ot wWarrants that he is authorised in wr.ting by the othe:
5 35.1”? “ombination 9 give his .or their consent Lo, the condi-
R R AJL‘(quf or, that if nit.ss authorised, the ‘arti s*.pnoef?“
pﬂ:yfu CQV frCITimance &> -evure written rermission o‘ snch ..u
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wr costumes: and accessories hich accomdirg to the circum- -
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L tf: L Vg 5= 4t£: ts or Lhe vmw‘uy~~~ . She ALl and Ak
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) naQ glvan by the areist otherwisdy than fér AIR i5
vat e D by oroconnucted with AR, ,
.o v oshall not be entitled to any rights in any character
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1l no% use suych

wrloten pernission of AIR,

PaljoSes ofetis Adreement and ther artist sha
o Tener oor rseudonym for any other purposce without the previous

v
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wofiisional name or description, s AR
. (2} ™h. All India Radio shall' not be 14 Lo the artist or. to

st for any loss

a
the legal personal representative of hi
RS on or proparty during
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e
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nz:h'worb4;yﬁho drtiatfsﬁdllve SuL o that he''is the s r»'cxmer
., gl co;yrggh_{in Sur1 Aotés at . the time when: ‘Huy are -
Lovaswded £o the AIR, . ' o ' »

Py PR A tndia radio, reserves the r Jghr t2 publ sh/Anngunﬁe or to

reftrain foom I bl*shlng/annouﬂcwnu kthe artist's. namc.-

SHF Ho By

JOS GNP

. acwar.




~—

. IR - -5 : i/
GERICE OF THE STATTON DTRECTOR - L\
TR . ' . ¥ Y ) i
NOORDATGHAN AlBALLAEAD=E o (Yﬂf\}
it Nt
- i 3 N
, \
. e
T.V, : ~ \,
)

o — . -~ A At A A e

' - by - , z
DapMA VARTETY AND  TEATURE COMTOACT ; 'yo

matd 4f Tirst

No ¢ ' Date :

Wle invite .you to take part in the carpacily
of Actor/rerformer Producer in the production to the 2o !
Rrnadcast/Telecast as detailed below unnn the goqd;tiﬁﬂs
printed overleaf, we shall be obliged if you wils o
zindly sign and return ihe attached cAnfirmatjon -shAee
dul s complet. d within three days Af the da.e af this’
letter.,

t

. 1 v
FTTL  uvwena.. IR WOTK, 95.0.020 istantee e s

DATE NF TELECAST.

As and whrn

e e v e s 0 v 080

coan 7 TELECAST......

DATE OF RECORDING.

s e s 0 b o e 0080

TLME OF RECOTMING. ..

L IUATION s o v veeeeesnasaeenesnasnsessnnnnes

O!'O.t'o.!ll"l-o'loi.....'..lll.l‘l.

Place ¢° Telecast:Doordaréhan Ahmedabsd-Pij, SAC{ISRO)
Jodhpur Texra, Ahmedabad 3 20 853,

.

CFE. .Rché/v.( -Rupeeﬁch_m'tynsj'x-oniy)o s e s e o) o e e e 00000

e Stamp duty will be borne by the Government,

L —7Z 1t lén

i for Directo_(Doordaréhan-Pij)'
> )  For and on h“ehalf of the Presiden®
'8 of India

Moo Mahesh N, Shah,
Snelabnail Soni Vi owadki
Naiwado, Ralour, '

AHMEDABAD -~ 320 001




CLEICE ov'eHE STATION DIREZTOR

P VARBITY AL FEATIRE CONTRACT

Date of ..rst rohersal

A3 D#tre,
. .
Leor Sir/Macdem, ] .

i iie yom Lo Lok port in the cepoeclty of cctor/performer
fooons in the prodect ion to.tha bhroo ':v'w,'*/'f"r-c;' L as
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oI India.,
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CUAMA VARTIETY AT FEATUME CONTRACT

Date of lirst Rehersal
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314801904
. 5 desara 30 25  w 750,00 - co - sd/sd/
Jig i Liharkar 30 25/ ~ 750,00 - On - sd/sd/
1 .l eahah 30 25/ = 750,00 -~ dc - su/ud
DEPTEMDER, 1064 099519
) pooKhambhha b ua 29 '3/ - 1245 4,00 Paox *___EL)N"E_Z'(_W Lod/ad/
) <" .0 L84
4§k L .aQE3AaTa 29 25/~ 725.00 = do - sc/sc/
g . rh..l"()’\ar 2() CE;/- .(25.00 - L‘O - Jd/ /
Shri iiWMedhah 29 25/~ 725,00 =-do - sd/sd/
| NCTUBER, 1984
) . Khambhatta 30 26/~ 780.0C Part B939528
T 30.10,.84
r L. nGES AT 30 26/ - 780,00 - do = sa/sd/
uj‘h"‘-y"’»"l JO ;)(l/— YQO.DD oad CO e Sd/J(J/
LY yhah 30 o 70,00 - do - sd/sd/
NUVEN3CR, 1004
; nomib 29 c0/= 754,00 poact 1 982537
JU01 1 Jo
“ clesara 29 28] = 754 ,0° - du - su/ad/
LInakliar 29 €)= 7943 ,00 - 0 - sd/sd/
vhah 29 s 6/ - 794 N = Co = sd/sd/




-
TR N ] o . . LR B B i}
DLCLMNEI 41004
+Khambhatta 30 26/ =
i fljay Adevara 30 et/ =
b v
ke §: 2N o Thakkar 30 26/ -
, 0 hah 30 - 26/ -
JANUARY, 1985
Y g e Ehambhatta 30 26/ =
CaydM ACEesara 30 26/ -
|
r ..is Thakkar 30 26/~
soad MM .ahah : 30 26/ -
FEBUARY, 1085
shrli [ um.Khambhatta 27 27/ -
by ', Thakkar , 27/ =
L.l uesarca 27. 27/ =
3Pl N, 3hah 217 27/ =
At CH, 1905
Shri 'L Khambhatta 20 27/~
abr i UL, Thakkar 30 27/ =
Shrtr iinyX Ade sara an 21/ =
5 hys N e3hah 30 27/~
sathidevi ' 20 2T
APRIL, 1045
Bed 1oy Khanhha tty 14 2T =
shul Yiiayx Adesara 14 27/
Snri D.N,Tnakkar 14 27/~
shii “,.N 5 hah 14, 27/~
Smi. Sothidevi 14 27/ -
May, 1985
Shril 7.0 Khambhatta 30 217/ =
>hri Vijay Adesara 19 27/ -
shel DN, Thakkar 2F€ 2 T
shoi L U NL,3hah 21 27/ -
Jn Juthidevi A, 21 27/~
JUNE 1985
M Khanbhatta 26 27/ -
Thel YV jay Vil yern 26 T/ -
OShri o, ,Thakcar 29 P
ShridioN . 3hah 27 21/ -
Simt, Sathidevi A, 20 2T/ =

S

g g

780,00

780,00 - do = {d
TBOG00: . - dffis sd/ sd/
790,00

- do - sd/ sd/

700,00 port B.9R9S54
3141480 XaIAXNERX

780,0C

- do = sd/sd/

780,00 -« do -
780,00

sd/sd/

- do - sd/sd/

Part B.000563
28.3485

129,00

729,00 = do = sd/ sc/
729,00 - dn = . sd/ s5d/
sd/ sd/

729,00 « do =

810,00 Pact

£10,N0 sd/sd/

810,00 sd/cd/

810.00 sd/ sd/
910,00 sd/ sd/

378,00 Part BAYMAOS57TH
J0ed W80 '

378.00 - dO -

378,20 < do =~

sd/ sd/
sd/ sd/

378400 . = do .= sd/ sd/
378,00 =.do . = sd/ sd/

610,00
540,00
702,00 |

594,80

sd/ sd/
sd/ sd/
sg/ sd/
sd/ sd/

594,00 sd/ sd/

702.00 PpPart B 989505
28,641985

TR 400 s iy = s/ nad/

729,00 = do =
702,00 « do' =

sd sd/
sd/ sd/
sd sd/




/4 LosauhEtey
= Rl
' ! Aac
e
(04 1t Sy ' f ! /L "\o
. l,’ (W .' :;‘_V""i I8
el RuliuKnambhat Lo
3 /1 “desara
L MoV hakkar
3 he ‘e hah
i ) ~Lhid‘_:vi AQ
Kam, argaeat Ferxcia

Sheio oo msh M, Mhatt

Shoe B ik
> - LR SE A 2 taid S

2 }“:' \ / ! \.E B Ty é
ohy v, i hukkar
ahy 9 i

shr et M, Bhatt
ynby 2 cehidevi AL

Kum, .1 jarat Ferria

shrey HvidWawhatt a
"} ARR IRV IR ay Adesara
J"'\!’?'. e Thakkar
sha ol WD hgh

mte cothicevi A
Kum. Targacre’t Fercia

ahri Jayeskh H,Bhatt
Shes Tom KhambhatLa
Shed iR Adeaarn

s Fiyed LTl sy
Jh(_'_: }T'ljh

St , viaadevi oA,
Kam, - v aeet Feyin
shed b0 i HuoBha

B e

30

-
2l

SEPTENMD

1) = 810,00
2TS o 81,00
2T = at0Lt0n.

d10,nN0

£1G6.00

21/- 810,00

2"
27

2 (/=

783,00
1000
410,00
27/-  189.00
21/~ 010,00
21/= 594,00

1004

3}
A RBSEES

R AL

27/ -

LR
27/~
21/ -
27/~

183,00

703.00
703,00
756,00
27/- 736400
27/-  196.00
B UK AXAYREA

27/ -

ABRELAR R XA hHA Y AL AL AARETRRER (A AXBARS

30

30
ag
2 60K

28
27

J78,00 -

Part R,2B89586

314761985

- do  =h
- do -
- v -
- dp -
- 00 =

4] .0lBu

w g e
- o -
- do -
- do =
- do -
-!do -

Part B 989614

5ol 4
d/
sd/

sd/ s

‘sd/
sd/

sd/ |
ad/

sd/ sd/
sd/ sd/

@ 0
0O o
~N N

793,00 Port B 9P9619

0. Ts1985
—‘do.

- do . -

-do -

- do -
- do

- do. -

OCTUDER : 1985

06

271/ - 810,00
" 2T e o1, N0
27/-, 810,0u
27/ - 720,00

27/~
27/~

27/ -

756..40

810,00

Liv

i
21/ -

783,00
R10,00

Movemy
1005

25

In

2y

2T/
27/ =
27/ -
2T/ =
27/ -

703,00
CHARRLNE
163,CC
(56,00
T02 ,CO

T W00

Part

sd/ sd/f
ad/ «d/
sd/_su/

id/ sd/

3d/f3&[¥
sd/ sd/
sd/ sd/

sd/
wel/ o
sd/
sd/
d/




2 1 e

: 4

o g i e e

ST D cEmBER

CLily Khambhatta 30
3jay Adesora 30
AWy Thakkar 30
sauhitdevi A 30
cyacet Ferpia 30
1,00, hah 30

Jaymsh H, Bhatt, X® 29

JANUARY

ighanmhhatta

16

i34 Adescra

J.Thakkar 30
toil o3 nah 30
jathidevi A, 30-
Maggaret Ferria 28
Jayeah Hy Bha'+ 30

FEDUARY s

30

N oY ,KHambhatta 27

_|_'a<'/“',f', H. 3hdttm 29

cL VA jay Adesara 27 28/ -
Shei D.N,.Thakkar 26 28/ =
GhudoAiiShah dod 26 28/ =
t.-5:thidevi A 26 28/ =
i, Mazgonet Ferria 18 20/ -
ted Jawean HoBhatt 27 20/~
MARCH 1086
o h « Khambhatta 30 28/~
shyi Vi jay Adesara 20 28/~
ihrd DoN.Thakkar 30 28/ -
hri M.\ 5 hah 20 20/ -
ite Sathidevi A. 30 28/ -
Margar=t ferria 30 28/
shoy layesh H, Thatt 20 20/~
APRIL : 1985
abar oMok hambliatt a at) AU/ -
shri Vijay Adesara 29 28/ -
ahiol DNJThekkar 29 23/ -
Sty ¢S R 29 20/ -
Imt., dathidevi A, 29 2L/ =
Sty Mawgare t Feovls 29 25/

PR |- R N
810,00 i sd/ sd/
810,C0O sd/ sd/
B10,00 sd/ sd/
310400 sd/ sd/
710,00 sc¢/ sd/
010,00 /! s/
'QE.OU sd/ sd
;
8B40,"0 Part B 9BN650
' 31 e1 86 '
448,00 ~ do - sd/ sd/
40,00 - do =~ sd/ sd/
840,00 - do = sd/ sd/
840,00 -dg = sd/ sd/
784 ,00 - do - sa, sd/
840,00 - do - sd/ st/
756,00 Part B. 9P9656
. T 2B.2.85
756,00 - do = sd/ sd/
158,00 - do wd sd/ sd/
728400 = do =" ...8d/isd/i ...
728,00 -do - sd/ sd/f
508 .00 *= 80 = sd/ sd/
7?6.00 -do - sd/ sd/f
740,00 Part B, 989663
. 3143680
840,00 =~ o =~ sd/ sd/
840,00 - dn = sd/ sc/
P1040) = do = ad/ sd/
BA0,00 . <« dno = ad/ sd/
840,10 = do = sd/ 354/
040,00 -d o - sd/ sd/
U1 00 faxh N, DNOGTA
J0 ¢4 G110
612,00 = do -  s8d/ sc¢/f
812,07 - do - ad s/
112.00 -~ do - . ad 5./
812,00 - do - sd/ sd/
812,00 = do = sd/ sd/
812,07 - do - sd/ sd/



Lhri

Shri
Yy,
Lo,

2Ll

shirt

ahygd

s> hipa

14 hdesaca
Vi Thalkvar

e iV )
Ne
cynret Ferrin

H. Bhatt

Whdevi

: ‘/I_Z a h

h_m,?humbHJLLa

Yiiny Adesara
Wetly Thakwar
.l .ahah
Julhidevi A

oo - S
Poozogacet

er.la

Jiyesh H, Bhatt

Do, Khambhat ta

Vijay Adscara
L. ..ihakkar
e .3 hah
yathidavi A,
macgaret Yerria

J.yoesh M, Bhatt

HoM L Khambhatoa

Viay sidasarcs

oy

Chhakkar

i“hambhutta

Viiay Adesara

il hakkar

| n ih
SRR & N,
v " & LaQ
o st oM, dnole

30
A0
16
30
30

26/ -
28/ -
2080/~
28/ -
29/ -

20/~

JUNE : 1986

27
29

23

29

JULy

QU -

238/~
20/ =
28/~
2 8f =
28y -
28/ =

:m1986

29

30
30
30
30
30
30

ALULUST

28/ =

28/~
28/ -
28/~
28] -
28/ =
29/ -

19086

3

<9

30

29/ -

¢9/ -

30 29/~ 870,00
30 29/~ 870,00
3B 29/~ §7C.00
30 29/~ 870,00
30 29/ - 870,00
CRTECBER & 096

29 29/~  B41,00
29, 29/-  8*:.,00
29 29/~ 041,00
29 29/-. 841,00
29 29/-  841.0
&9 <9/ - 841,00
29 29/= . 041,00

840,00
B4a0.u"
3a U, U
44 8,00
240,00
€40,00

Ble,ul

586,00
614,00
756.00
812,00

Gda 00

812,00

812,00

B4 U, 00

840,00

640,00
40,00
840C,Q0
40,00

841,00

870,00

N, 949602

Tt

31.8.086

- do -
- Jdo -
- 00 =
- Jdo =
- OO w

Part Y yyvnyl

sd/
sd/
sd/
sd/
sc

2B,6,06

- do =
- do -
- do -
- do -
= A8
- d0 =

sd/
sd/
sd/

sd /
acd/

- do = sd/
- do - sd/
- do - sd/
Part 8 572309
ARG
- D - ad/
~ do =~ sd/
- do - 2d/

- cdo - sd/
- 0o = sd/
Part 8 58%316
30.9.06

- do - sd/
- do _ sd/
-do - sd/
-~ do - sd/
- o - siu/
- g e sd/f

ad/
sd/

sd/

sd/
ad/
sd/
sd/
sd/
sd/



5t ,

Koam,

9 h N ';.

Juy.ah H

9 45

Vi jay

Phidevi A,

Cosad BB T Fu:ria

Cabarihatta

Yo e
<A

-~

L ¥y S adedsera

A B AR LR

catiethambhatta

L ety
sra
S H.Bhattex
A

i .. vt Firoys

SRS

LoV

anhbkat g

VAesarn

L, Thakkar

oteahah

yvathidevi A,
cacot Fegsia
Jooewn H, Bhatt

Bhuat te

t 6

Je

|
" e g g e g e g e e g W - - -
i} . . . L] L] L] L4 = o L]

2eTORCEH /905812 .00 -pary p.582225

30
29
30
30
30
30

1

4.

29/
29/«
29/~
29/ =
29/ -
26 S

NOVEMBER s

5e

870,00

812400
870,00
870,00
870,00
/0,00

1986

29

nNo
59}

[
L N

NOVEDBeR s

MeN e3429

29/ =

20/ -
29/-
29/

|
|

841,80

341,00
725,10
41,00

1986

2

pl

&0

<9

2

7

29

26

-

g

Z

29/ -

29/ -
29/~

29/ =

29/ -
29/ -
29/f'

841,00

PA1,00
754 ,00
725,00

B841.00.

754 400

841,00

uele-BER : 1986

3o

2r

a

J

29/ -

20 f
29/
20/ -
29/ -
29/ =
29/ -

ATN.00 Pa

041,400
870,00
041,00
348,00
754 .00
R70,.00

- dg =
R sd
= HE i, sd/
-do = sd/
- do - sd/
- do - sd/
|
Part B,502373

204D, 85

29 411486

sa/
sd/

Part 9, 5023713
20411.1986

- do - sd/
- do = sd/
- do - sd/
‘- do - sd/
- do - sd/

- dol.'_‘. Sd/

r

AR R N 1,

4NN pisa Sy R R
- U0 - ad/
- do = sd/

sd/

sd/

t R, 5A27240 / 3
:

ad/

sd/
sc/
sd/
sd/

sd/

sd/
sd/
sd/

JARP

x5 b
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-
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‘w o L e e timeeam e,
Shr! rharbhatta
‘S" /r A :‘ VAI'. 8 '; "‘. Ar.' 3

CouL BT ukkar

o2 S AL
Smo. ~athioavi Al

Kum, Margr ot F.

Shei JH Rhatt

i BM Khainbhatta
Shri W Adesara
i DN Thakkar
Chri MN SN 40

Smt, Safhidevi A,
Kume Maraaret F,
Shri J4 Rhatt

oi [t e aomnatta
St ":’7 "\{ & R
S Shey T2 ! . e

Shyi &n Shan
S'!‘tu Seat! :.A“'E-L.". A.

Kum. Margeret ¥,

Shri JH Phatt

Shri BM Khambhatta
“hrl W Adesara
.‘2':' T}",""‘f:"’ ar

Thed mT 8o

¢ ‘ R 2 LG
Shet W hambhatty

Shri W Adesars

ohri J LT
Shrd M1
@i N h Ve

27

26
27
26
27
27

28.5
30
30
26,5
29
30
30

29
27
29
2(')
29
20

59
99/
29/~
<Lz I (™
29 fo
29/~
29/~

FERRUARY : lo8%

733/
754/
783/
754/-
20/  783/-
A - <
29 793/

29/~
29/
29/~
29/~

MARCH . ‘1087

29/~ 826,50
s /- 8T0/-
20/  R70/-
20 /e 768,50
29/- 841/-
20/~ 870/~
39/- 870/-

APRIL 1087
29/~
20/«
29 /-
295/

783/~
8&'/;
783/~
812/~

20/~ 841/-
29/. 841/-
20/ £4)/-
Mi 7 s 100

2/. a0/l
20/ 725/
29/.. 870/~

20/. 667/~
2/~ 870/-
20/~ 80/
29/~ 270

B-"22359
23,87
0=
d0-
(0w
Q0w

-l -

a3

B-582372
2.4.87
] O
=30~
=0=-
~d0w

0w

n_=a'oanh

-l O

sd/
sd/
sd/
sd/
sd/
ad/
sd/

sd/
sd/

sd/
sd/
sd/
sd/
sd/
sd/
sd/

sd/
sd/
sd/

sd/

sd/

sd/
sd/

sd/
sd/
sd/
sd/
sd/
sd/



3. Al 5. 6.

& <o . Pt e g _................—.—.-—.-—._.-..—.-.—....A,. _.._.....-..'...'_.._.-—._.',_

JUNE : 1987

sd/
sd/
sd/
sd/
sd/
/ sd/

sc/

lo: Shri " Knaw matta 29 29/~ 84)/- . B_532410 sd/
e SEe N Avie sy 28 20/. o8/ 29.6,37

3o Shr 4 Chon 29 29/~ 84)/. ~do-

4, Soct o1 she ke 290 20/ 841/. «do-

B¢ 8w, Sathidevi A, 20 29/ n41/. ~d0-

6. Kury Maroaret F, 29 29/.  a4)/. ity

Te  Fhrs T Thakl gy 20 29/  8a)/. (0

[0; ) 9]
Q.

w
Q. Q.

@0

~ TN N N N

n un
A
~

JULY : 308%

o Shrl BR ihadbhatta 30 29/ 870/- R_524110 s¢/ sdf
2. Shri DN Thekkap 30 29/ am/. . 3L.7.27. st/ ea/
3. Kom, Mapmaret F, 30 29/- 87 e s’/ egd/
AL Linte Sathided 0 29/2 870/-  _dow sd/ s/
Shri. 11" Rhgtt 30 29/ 870/- fdo- - ' sd/  sd/
v Shri MN 8 A, an 20 /o 9%3/; -0 ad/ «d/
7o Shrt W Afesars 30 20/ 9w/ -do- sd/ sd/

e

AUGIST 1987

Shet BM R ambhatta 28 29/- m1o/. B-5R41251 sd/ ed/
Shri V' Adecars 30 29/ am/- 31.9,a7 ’ sd  ed/
fed Db Thail oy 20/ 8M/. -Cn- sd/  sd/
Shri MN Sha) 29 29/« 84}/ O sd/ sd/
Shrt Jd Bhact 30 20/ 270/ «do~ . , sd/ sd/
Tint, Sathidoayi A, 30 20/.  a70/- ~(10- sd/ «/

Kume 1'opgaret F, 30 20/ _Q70/.. 0w sd/ ed/

SEPTRVRER : 1977

Shrl BM Khantiocta 29 29/ may/o P/3.5841236 sd/ s¢/
Shed W Adassers 29 2%/« 843/ 30.9.°7 sd/ sd/

.29 20/. a1/l ~d0= sd/ sd/
Shrd Chah 20 20/ Q4l/~ : —do- Sﬂ/ ad/
Shrl Sy Rhatt 29 29/. w41/ - d0- . ' sd/ ead/
Swt, Sathidevi a, 20 20/, A1/ P . 6d/~ e/

Pur, Maraarat  w, 20 00/ n41 /.. A - st/ wr/

il MM fFhaahhaita A 20/ a0l B-3/884147 ed/ s/
Shrd DM Thall gy 30 29/~ erg/. 30,10.%7 sd/ sd/
»  Shrl YN Adessra 3 29/- ev0/. ~C o= sd/ sd/
Smti Sathicdevi A, 30" 20/ a0/. -d0o- sd/ sd/
F, 28 . 29/« 8195/. -do- sd/ sa/
3029/ a7 ~do- sd/ sd/

30 29/« 970/- ~dom sd/ sd/

Margaret




e
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S
~) 0 4': 50 6. 70 80
Iy - v'uo.-.bm.».w-.m.-‘u.-..‘”l‘.‘l....l’.““.-" -'-.—'w.lt‘u.u-.u

L NOVRMRER . 1087

PR F el 3¢ L a 2% 20/ B12/- f&ﬁ@ﬁ;ﬁé ' sd/ sd/
8. arieae 29 20/- 841/- 30..1.87 “sd/ sd/
4, . A aara 20 20/  841/- ~co- sd/ sd/
4. ohii o Shah 29  29/. 841/- -do- sd/ sd/
B by 30 8, 2% 29  29/- 941/- -do- sd/ sd/
Hbe Smt, Toeid i A, 29 20/~  R41/- -clo- s/  sd/
7. Kume Mopearet F, 29  29/- 8ay/- ~do- sd/ sd/

OECEVMRER : 1087

1o S=ri RN Khamhhatta 3 29/~  am/- B_524168 sd/j sd/
2. i OW Rlesore 22 29/~ 812/- 30,12.87 sd/ sd/
B T DB Mot er 3N 20/ ’7CH- ~do- ed/ sd/
4, ¢ MM CE o 3 29/ 870/- ~do- sd/ sd/
, St Seth eyt AL e BT 0= sd/ sd/

v Mum, Meraqoret  F, 29 29/-  m12/- ~d0m- sd/ sd/

% shyi‘aw Akt t 0 20/ 070/ ~do- sd/ sd/

¥
.
o
[ ]
&

JIMTIARY : loga
Lo Shrd um khaibhatts 26 20/0  Tma/. sd/ sd/
Stri UM Ale spg 28 29/-  812/- sd/  sd/

-~

Chwi ra -r;,;,,!.-v,.a[. il ?Q/ Q70/- . sd/ S('/
« Shri L. Shah 30 29/.  e70/. sd/ ed/

Yo Sathidevi A, 3" 20/ 870/ sd/ gd/
o o Mapnaret  F, 3¢ 29/.  870/- sd/ | sd/
7o feed g vhatt 30 29/~ 870/- sd/ sd/

FFRRUATY : 1988

L Shrl o Mhoobhatta 28 29/ g1a/. B-584190 s/ sd/
Te SPrE WM Adensiy 23 29/- 812/ 20,2,1989 sd/ sd/
FotUBhpd e v v 23 20/. f12/. ~do- sd/ sd/
4. Shri MN Ynu, 8. 29/- 812/ -do- sd/ sd/
Se¢ 80, SathiA Wl A, 28 26/~ 813/. ~do- s/ sd/

B R, Bamasre & OF, 23 29/-  a17/- Qo sd/ sd/

Wivon JH ey g 29 29 Jfw R12/~ e sd/ sd/
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Government of India
Doordarcshan Kendra s Ahmedabau-380 054

N AHDDE1(2)/09-4 Npril vz, 1089

MEMORANDUN

As per the cdecision of the Directorate Generzal,
Doordarshan, New Delhi, Shri MN Shah, Casual
General Assictant (Daily Wuges) is hereby
informed that his ser' ' 2s will not be needed
by this office from 1st May, 1989, forenoon.

( HN PATRO )
DIRCLCTOR

Shri MN Shah

Cau.al GCeneral rusistant
(Daily Wages)

DOK Ahmedabad
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BEFORE THE CENTREL ADMINISTRATIVE TRIBUNAL AT
A HMEDATBA D.
C.A. No. 488 of 1989.
Versus
Director,
Doordarshan Kendra,
Ahmedabad & Others. .+« Respondents
‘ J\ REPLY on behalf of the respondents :

2}9 ) : i
c%}?jb \}sélé*ffgﬁ\ 1, PR.S Newr, working

\K asiﬁynuimfaﬂdﬂj [&yulgvin the office of

agmﬁjamﬂmuaEwwcbﬂxﬁﬁwwﬁ&“”éo state as under :

That I have read the copy of the application

and am conversant with the facts and circumstances

, ‘ of the case and am being authorised to file this
| %1/1 Lo Xt )
i : reply on behalf of the respondents in this matter.
ol (’")/\/‘_K;'F
2 I say that I am filing this reply for the purpose
4ﬂﬂ@ﬂ of opposing tle admission of the =pplication

and do reserve my rights to file further reply/s

if any need there be.

1. At the outset, I deny the all averments
. i .
made by the applicant a®g this application except
which are specifically admitted by me hgeinafter.
I further say that the contents of this application

are misconceived by the applicant and the same




is not maihténable and deserves to be dismissed.
It is submitted that the applicant is & casual
empioyee who wés eggageé 6n daily rated basis

as and when exigency occured with the respondents
and therefore he cannot be said to be holding

a civil post eminable to the rules prescribed

for civil servants serving under the Union of
India and therefore this Hon'ble Tribunal has

no jurisdiction to adjudicate the same. I further
say that the applicant wés engaged oﬁ contract
basis for a Specificvperiod and therefore it
cannot be said that the applicant was in any

way in the employment with the respondents

which is related with the rules prescribed for

a regular employee and therefore‘the applicant

" has no legal right to file this application

before this Tribunal.

2. With regard to para 3, 4 and S, I say
éhat the apélicant does not have any locus
standy for filing this aéplication before this
Tribunal beihg a daily rated casual employee who
ﬁas engaged for a short period to meet with the
exigency occured with the respondents and
the;efore the applicant Has no positive right

for filing this application in this Hon'ble




Tribunal and therefore this Hon'ble Tribunal

has no jurisdiction to agjudicate the same. I
further say that the applisation is not filed
within the limitation prescribed under section 21

of the Administrative Tribunals Act, 1985.

i With regard to para 6(1), I don't comment
upon it.
4. With regard to para 6(2), I say that the

action of the respondents of terminating the
services of the applicant is legal, wvalid, just
and in accordance with the rules and terms of

the services of the applicant and therefore, the

application being devoid of any merits deserves

A

to be dismissed.

5« With regard to pafé 6(3), I deny the
contents thereof. I deny that the applicant was
given any artificial break while he was in
service and I say that the applicant was engaged
of work

as and when the exigéncy mxjfuxms@t was there with
the respohdents and therefore the action of the
respondents terminating the services of the
applicant is in accordance with the instructions

and rules of the department. I further say that

the applicant has not given any appointment




Oorder as the applicant has not come through
Staff Selection Commiétee or Employment Exchénge
which is a condition precedent for the employment
in the offices of the respondents. I further say
that éhe reépondents being a public employment
has a prescribeq policy and rules tc appoint
any person in the employment. The applicant has
not been appointed by any specific order following
the procedure léid down for the recruitment iﬁ
the respondents' offices and therefore applicant
doeé ﬁot holé any good entitlement for services
in the office of the respondents. I further say
that the respondent is a public employment and
is duty bound to discharge some regular, exigent
services in the public and theréfore under this
obligaticn of régulari&y the respondents are
also empowered tc appeint any person on

casual basis therefore I deny that the action

of the respondents of appointing:the applicant
for a specific period i.e. 29 daye or on casual
basis is illegal, unjust and improper. I further
say that it is clear that the applicant was
‘engaged on contract basis because the applicant
was not =m eligible as per prescribed pqlicy of

the respondents and therefore he has no right




s Bl

to claim any permanent or quasi permanent employment
with the respondents nor does the transitory
services rendred by the applicant give to the
applicant a sfatus of regular- permanent
empioyee, regardless of the contract, and
therefore the application being devoid of any
merits deserves to be dismissed. I further say
that in viéw of the above stated'facts, it is
pertinent to be noted that the applicant is not
be
even authorised to/givem the benefits of
services which are otherwise available to the
regular employee. I say that the judgment# relied
by the applicant a#e not applicable so far the
services of the ;pplicant is concern8d in as
much as the applicant was engaged on contract
basis and therefore the services of the applicant
were eminable to the terms and conditions égreed
upon by the applicant and the respoﬂdents and

also to the provisions of Indian Contract Act.

6. With regard to para 6(4), I deny the
contents thereof. I deny that the applicant.was
appointed in a clear vacancy and I say that the
applicant was engagad purely on césual basis and
daily rated basis and therefore the applicant

was paid the salaries prescribed by the Government,



from time to time‘in voucher form. I further say
that the applicant being a daily rated casual
employee, is not eligible for other benefits
which are admissible to a regular employee. It is
submitted\that the applicant was appolnted

irregularly to meet with the exigency occured
with the deparfment and therefore he does not
get any entitlement by lapse of time. I further
}say that the half of the period #as been served
by the applicant under guise of shelter of the
Court and therefore the applicént has no right to
contend thereby that the serv}ces renderea by

the applicant is a longer one.

7 With regard to para 6(5), I deny the
contents thereof. I deny that the applicant is
a 'worker' and the respondent department is an
‘Industry’ and therefore the provisions of
Industrial Disputes Act are applicable to the
éervices ofAthe applicant and without prejudice
to my this coﬁfention I also say that if the
applicant is a worker énd the respondent
department is an Industry then the applicant
may be directed té exhhAust his better more
efficacious remedy to the Industrial Court

which would be in the more interest of the




applicant. I further say that the action of the
respondents'of terminétingvthe services of the
applicant is in accordance with the instructions
and rules of the responcents and I say that the
Ministry of Labour and Social Reform has

issued some directions pursuant to the

judgment rendered by the Supreme Court of India
that to aveoid any discripancy, no further casuval
employee is to be engaged and therefore it is
obligatory in the respondents to obey the same

and without prejudice to my this contention I

8lso say that the applicant was engaged purely

on casual basis and it was knowh to the applicant
that his services will be terminated without notice
as and when the respondents ard@ obliged to do

S0 ahd therefore thé services of the applicant
have been terminated in accordan€e wi;h the terms
of the services of the applicant and therefore

the applicatton hés no mim merits and deserves

to be dismissed. I further say that the respondents’
action ignored the prescribed policy of the
department for recruitment and therefore the
services of the applicant had tc be terhinated

as and ®w when need there be; I further éay that the
application filed by the applicant is pending
before this Hon'ble Tribunal and the representzaion

; and
made by the applicant is also pending kxfmger the?%?e

=K y



the application suffers from multiplication of

litigation and deserves to be dismissed.

In view of the foregoing paragraphs, it
is clear that the applicant has no right to claim
regularisation or employment in the office of
the respondents as the applicant is a casual
employee engaced on contract basis and was pzid
salaries on daily rated basis in voucher form
and therefore he does not hold any civil post
and therefore the applicant does not deserve
any relief/interiik relief as prayed for by him

and the application deserves to be dismissed.

Place : A/ﬁ') LMJJL(L«,/

. (PR S Nair
pate & ({/13/1989. R al) Higluser
D. 0 darvban Kendra
Verification Thaltej Ahmedabad 380054

L PR N gon or Lale kkristua VAN

working as QWMV£M75}'w»in the office of

MD@’CZ@W{ koncha, Mo laledzy state én  solemn

affirmation that what has been stated by me
hereinabove is true to my knowiedge and belief

and I believe the same to be true.

(
Plece : Suchlod %éwm %>

Date : ~0/13/1989.

(“Depotedt ) (P R S Nair)
Superintending Engineer
Dcoordarshan Kendra

Thaitej Ahmedabad 330054
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IN THE CENIRAL ADMINISTRAT I8E TRIBUNAL,AHM:DABAD
OA,., NO. 488 OF 1989

shri M.N.Shah, | N Applicant,
VS '

Directeor, DIK,Ahmeda bad
and others, . ' 8 Respondents,

REJOINDER TQ AFFIDAVIT IN REPLY

I, M.N.Shah, work ing as Casual General
Assistant in the office of the Doerdarshan Kendra

Ahmedabad, do hereby affirm and state as under:

1. T have been served with the copy of the Reply

on behalf of the respondents and I file this Rejoinder
in reply thereto, I deny all the averments, ¢ontentions
and submissions made therein which are contrary to i
what is stated in the petitiom and in the reply filed
by Shri B. M., whambhattain C.A.NO. 492/89, The depoment

is put to the strict proof thereof,

- S S ¢ saf that since commen questions of facts and
laws arise in the petition filed by shr i Khamphatta
and in the present petition, I adopted all the aver-
ments, contentiens and subnissiocns made by Shri
Khambhatta in O,A.N©,492/80 except to the extent

they are not applicable to my case and the aforesaid
0.,A, was filed by me without burdening the recerd by
repeating the same cantentions averments and by
annexing the same docments again, enly with a view to

aveoid the techmicality. In the said petiticm, the




respendents have filed Reply raising similar
objections ‘dnd.cmtentims as in the present
‘x:ejply. Rejoinder te the reply has been filed
in thé 3aid O.,A.NC,492 of 1989 and since all the
contentions, averments and submissions have been
adopted by me, I also adopt the Rejoinder filed
in the said petitien in reply to the re‘spmdents
as simila/r objections and contentions have been
raised in my case by the respondents and hence
the said Rejoinder be treated as a part of this
petition also, except to the extent it is neot
applicable to my case, and I need not bu‘u“:éen the‘
record by repeating the same contentions and

averments,

3, I, therefore, adopt the Rejoinder filed in
O.A.NO, 492 of B89 and the same be treated as a
Re joinder to the reply filed by the respéndents
in the present case also,

/
WA

Ahmedabad; (AT
pecember A4¢ ,1989 ( M.N.Shah )
- : Applicant,

Retly/Regoinder/writter snbmissions

!HP:‘_: By Jat ¥’ :*",@-:&w'“r".t !i":"...,
i:x;ae ped advocate for {etitioner
Resportant vith sencn o~
Copy served/not seryed },«r o8
4
DL 22y 4 &
4,5,,(‘ /} l} T CAT \D
L/ '‘Dad Bench



